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CRD! > L 30.1.2002,
R 3 ko S,a* il Learned counsszl for the applicant
Cm~rredomng o ’5‘3\‘1& . i apsent ., Counter has been flied but coLy

( served.Let cory be served on the learned
B’\N‘\_\"\
\%C\\G\ ~ounsel for tt applicant in course of this week.
N .
Matte may he listed on 18, 2002
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ORDER DATED 18-2-2002,

Heard Mr.N.Panda,Learned Counsel
fer the Applicant and Mr.D.N,Mishra, Learned
standing Counsel appearing fer the Respondents
at length,

The applicant whe retired en
31,1,1999 is befere us withaoa three fold prayers;
firstly he secks payment of arrcars ef difference
of pay fer the .eried from 10.10.%4 te 3l1.1,
1999; secordly he wants payment ef Transfer |
Allewances due te him under the Rules fer geing
frem the last place of pesting te his heme
tewn; thipdly the claim made is fer payment
of benus,

Learned counsel appearing on behal £
ef the Respondents submits that as stated in
the ceunter reply, an ameunt eof m.ll,102/- has

already been paid te the applicant as arrears

ef difference of pay for the aforesaid peried.

In-se— far as T,A, is cencemed the applicent

has not submitted his claim before the

respend ents se far.In relation te penus,the
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rRespondents ' claim is that whatever has

been feund due has peen paid, However,it is

oepen te the applicant te peint eut te the
Respendents if oenus in respect of any particular
period is yet te De paid.

Having regard te the adeve,we dispose

ef this O A. with @ directien te the Respondents
te scrutinise their recerds ence again in

respect of Bonus payment en the basis ef whatever

additienal informatien the applicant can previde

in that regard and make payment thereef withig a |

menth after the desired information has Deen

made available by the applicant.In respect of

Transfer Allewance, the applicant is free te

supmit his claim within the next ene month

whereafter the Respendents will examine and

make the payment feund due within ene month

of receipt of the claim. we direct accerdingly.
The OA stands disy osed of in the

aferesaid terms,No cests.
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